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CENTRQLJQDMINISTRHTIVE TRIBUNAL, PRINCIPAL BENCH \Q

Original Application No. 1484 of 1998
Nesin Deihi, this the 25th day of Septembear, 1998

Hon’ble Mrs. Lakshmi Swaminathan, Member (J)
Hon’ble Mr. K Muthukumar, Member (A)

L. Har Kesh $/0 Late 8h. Dargahi
Lal, R/0 Blok -~  JB-5/10%,
Welome Seelampur-III, Oslhi
110053,

Ashok Kumar 3/0 Sh. Mohan Lal,
iAo - JB-&/107, Walcomes
Sweslamour ~ II1, Delhi -
L10053. S I~ ﬁpp3lc
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(By advocates : Sh. U Srivastava)

N .
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The Chief Seciretairy, S,
Shamnatnh Marg, D=l

b

. - The Director Genersal, Oelhi
Home Buairds & Civil Defence,
CTI Complex Raja Garden, New
Delhi.

The Commandant, Delhi Home
Guards & Civil Defence, CTI
Compleax, Raja Garden, Ne:
Delhi. . . ... Respondents

(&

(By Advocate : None)

ORDER.__(ORAL)

ﬂon”ble Sh. K Muthukumar, Member (&)

Heard Sh. U Srivastava, learned counseal  foir
applicant. It‘wis submitted that this'case is on all
fours with th@ Q%tails in the facts and circumstances of
the 04 No. 1735/%8  and which was disposad of by our
order dated 22.9.1%98. The applicants Have impuéned thea
respondents”’  order dated 26.6.98, stating that the ﬁhréa

years tenure in thu Homea Gua:u Qr %afion, had expires
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sfat@d in tie aforesaid order that the applicants
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o 23.5.78 and that their $erwice$ﬁpu longerf required It
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re given one months® notice prior to the end of
We nots that the inpugned érderp on the face of it. 1is
incorirsct. We set aszide the impugned orgers with the
liberty to respondent No. 3, to pass fresh ordars, if so
advised, in acooirdance with the rules. A copy of  this
application alongwith this ordsr be furnishad +to ths

- N .
responasnts .
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(KM TﬁQKUMAR) (SMT. LAKSHMI SWAMINATHAN)
MEMBER (A) ' MEMBER (J)
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